
IN THE COURT OF THE ADDITIONAL SESSIONS JUDGE No.2 
SONITPUR :: TEZPUR 

 

Sessions Case No. 142 of 2009 

Under section 302/201/34 I.P.C 

(Arising out of G.R. Case No.309 of 2005) 

 

    State of Assam       

     –Vs– 

1. Md. Fazar Ali 

2. Md. Sahjahan Ali 

3. Md. Mozibur Rahman 

4. Md. Aji Ali 

5. Md. Aktar Ali & 

6. Mustt. Monowara Begum....Accused Persons. 

 
Present 

Ms. A. Ajitsaria, AJS,  
Addl. Sessions Judge No.2, Sonitpur, Tezpur  

  

Date of Evidence     :   22.12.10, 14.6.11, 10.5.12,  
    11.12.13, 28.1.14, 10.3.14, 20.5.14 
    & 6.6.14  
 
Date of Hearing       :           6-4-2015 
 
Date of Judgment    :           21.4.2015  

 

For the State          :        Sri Khemraj Adhikary, Addl Public Prosecutor. 
For the accused      :        Sri A.K. Saikia, Advocate 

  

 



 

 

Page 2 of 15 

 

J U D G M E N T 

1.  The prosecution case, in a nutshell is that, on 24.2.2005, the 

complainant Md. Suraj Ali lodged an FIR in Chariduar Outpost stating, inter 

alia, that on 16.11.04, accused Fazar Ali, s/o Riyajuddin and his sister Sahera 

Khatun eloped and thereafter their social marriage was performed. It was 

further stated that her sister was tortured physically and mentally after her 

marriage and on 23.2.2005, at about 2 PM, the accused and his family 

members killed his sister by hanging; dead body hanging from a jack-fruit tree 

situated over the land of Abdul Khaleque. On that day at about 2.20 PM, Md. 

Aktar Ali and Md. Sahjahan Ali informed his mother Mustt. Nurjahan Begum 

that their daughter Mustt. Sahera Begum had committed suicide by hanging. 

When they got information his mother, elder brother along with the 

neighbours went to the place of occurrence and saw the body of his sister 

hanging. It was further stated in the FIR that since two days before the 

occurrence, the accused persons had not given meal to the deceased. The 

said FIR was registered as Rangapara P.S Case No 48/2005.  

After due investigation, charge-sheet was submitted against the 

accused persons, namely, Md. Fazar Ali, Md. Sahjahan Ali, Md. Mozibur 

Rahman, Md. Aji Ali, Md. Aktar Ali & Mustt. Monuwara @ Manowara Begum 

under section 302/201/34 IPC. 

 

2. After observing necessary formalities, the offence being u/s 

302/201/34 IPC, was committed to the Court of Sessions for trial by the 

Learned Sub Divisional Judicial Magistrate (Sadar),  Sonitpur, Tezpur.   

 

3. After hearing both sides and on perusal of the police report furnished 

u/s 173 of the CrPC, formal charge u/s 302/201/34 IPC was framed, read over 
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and explained to the accused persons to which they pleaded not guilty and 

claimed to be tried. Hence, this trial. 

4. In support of the case, the prosecution examined 10 (ten) witnesses 

and defence examined none. The plea of defence is of total denial.  

5. After closure of the prosecution evidence, the accused persons were 

examined u/s 313 of the CrPC, wherein they denied the accusations leveled 

against them.  

POINT FOR DETERMINATION 

 

(i) Whether on 23.02.05, the accused persons, namely, Md. Fazar Ali, Md. 

Sahjahan Ali, Md. Mozibur Rahman, Md. Aji Ali, Md. Aktar Ali & Mustt. 

Monowara Begum, with common intention, intentionally and knowing 

committed murder of Sahera Begum ? 

 

(ii) Whether the accused persons with common intention, caused the dead 

body of Sahera Begum to be removed, so as to screen themselves ? 

 

6. I have carefully examined the evidence on record and heard 

arguments of both sides. 

 

DECISION  AND REASONS THEREOF 

 

7.  PW 1, Md. Hassen Ali deposed that his house was about 1 km away 

from the house of the deceased, Sahera/ wife of Fazar. PW 1 stated that on 

receiving information, at about 3 AM he went to the house of Fazar and saw 

the dead body of Sahera Khatun hanging from a jack-fruit tree situated on the 

land of Abdul Malek. PW 1 stated that later he learnt that Sahera Khatun’s 
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husband and his family members had assaulted Sahera and that she was not 

given food since two days before the date of occurrence. PW 1 stated that 

police came to the place of occurrence and inquest was conducted over the 

dead body of Sahera and Inquest report being Ext 1 was prepared where he 

put his signature Ext 1 (1). PW 1 further stated that on seeing the dead body 

it appeared to him that Sahera was killed and her dead body was placed in a 

hanging position. PW 1 stated that Sahera’s feet were touching the ground. 

  

8.  In cross examination, PW 1, stated that the occurrence had taken 

place at night and he was informed about the same by his  nephew Nur @ 

Noor Jamal, who resided near the house of the accused. PW 1 stated that 

police arrived at the place of occurrence at about 9/9.30 am and after arrival 

of Magistrate dead body was brought down from the tree by his uncle, Abdul . 

PW 1 stated that he and his uncle Suraj Ali had sent Nur Jamal to inform the 

Chariduar out post police, under which the area falls, about the occurrence. 

PW 1 stated that the deceased was wearing a saree and a blouse at the time 

of occurrence.  PW 1 stated that he, Nurjamal and Suraj Ali had signed on the 

Inquest Report. PW 1 stated that he had seen a mark of rope on the neck of 

the dead body and he had also seen blood on the injury above the finger of 

the leg. PW 1 stated that the rope was made of jute and it was about 7/8 

meters long and the said rope was taken away by the police. PW 1 stated that 

after the occurrence, he had heard from others that the victim was not given 

food and beaten up earlier. PW 1 denied the suggestion that the deceased 

committed suicide and that she was not murdered. 

 

9.  PW 2, Md. Noor Zamal @ Nur Jamal, brother of the deceased deposed 

that the occurrence was of five years back (deposition recorded in the year 

2010). PW 2 stated that about 5 years back, the accused, Fazar had taken 

away his sister and thereafter a month later the said accused, started 

quarreling and beating his sister. Villagers informed that she was beaten up by 
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Fazar and not given food. On the night of occurrence, at about 2.20 PM, 

Akhtar Ali and Sahjahan called him and informed him that his sister Sahera’s 

body was, seen hanging from a tree through a rope.  They further informed 

PW 2, that Fazar Ali and Monuwara dragged out the body of Sahera from the 

house and they hung the same on the jack fruit tree, situated over the land of 

Abdul Khaleque. PW 2 stated that on being informed, he went to the place of 

occurrence and saw that his sister’s dead body was hanging from the jack 

fruit tree with her feet touching the ground. Brocken bangles were seen 

nearby. PW 2 stated that there was injury on one of the leg.  PW 2 stated that 

other villagers too had witnessed the same. PW 2 stated that he lodged FIR 

vide Ext 2. Police came to the place of occurrence and inquest was conducted 

over the dead body of Sahera and Inquest Report being Ext 1 prepared.  

 

10.  In cross examination, PW 2 stated that his uncle, Hassan Ali had asked 

him to lodge FIR which was written by Nur Ali. PW 2 stated that he had gone 

to lodge the FIR at about 5 AM on another person’s motorcycle and returned 

from the police station along with the police. PW 2 stated that they reached 

the place of occurrence which is about 10 km away from Chariduar, at about 

6-6.30 AM. PW 2 stated that he had not written in the FIR that her sister’s 

body was dragged out by Fazar and Monuwara and then hung on the tree. 

PW 2 stated that Fazar had taken away his sister as he was in love with her. 

PW 2 denied the suggestion that he had falsely stated that Fazar had 

assaulted his sister. PW 2 stated that Hassen Ali reached the place of 

occurrence after him and that the Magistrate came at dusk. PW 2 stated that 

the rope was cut by the police. PW 2 denied the suggestion that he had not 

stated before the police that feet of the deceased was touching the ground; 

that he was informed by his wife that accused Fazar had not given his sister 

food since two days of the occurrence; that Akhtar and Sahjahan had 

informed him that Fazar and Monuwara dragged his sister from the house and 

hung her on the jack fruit tree. PW 2 stated that the police had taken the 
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bangles which were scattered at the place of occurrence and the rope. PW 2 

stated that he had given his signature at the place of occurrence but he could 

not say how many papers he had signed. PW 2 denied the suggestion that he 

had lodged the FIR on suspicion. 

   

11.  PW 3, Md. Nasiruddin, father of the deceased deposed that her 

daughter, Sahera Begum had fled with accused Fazar and then their social 

marriage was performed. PW 3 stated that both he and his deceased daughter 

were aware that accused was married to Monuwara and he had children. PW 

3 stated that after her daughter’s marriage, Fazar and Monuwara assaulted 

and tortured Sahera.  On the day of occurrence, at about 12 PM, Monuwara 

had slapped and abused Sahera. PW 3 stated that Sahjahan and Akhtar had 

informed them that Sahera died of hanging from a rope. PW 3 stated that he, 

his wife and son Nur Jamal went to the house of Fazar and saw Sahera’s body 

hanging from a jack fruit tree and her feet touching the ground. PW 3 stated 

that his daughter’s bangles and hair clip were lying on the ground. Police 

came to the place of occurrence. PW 3 stated that he saw mark of injury on 

her neck, head and left breast. Police took the dead body. 

 

12.  In cross-examination, PW 3 stated that Sahera had not filed any case 

against Fazar and Monuwara. PW 3 denied the suggestion that Fazar and 

Monuwara never assaulted Sahera. PW 3 stated that his house was at a 

distance of 1 phalang away from the house of the accused. PW 3 stated that 

accused Sahjahan and Akhtar came to his house and informed his wife about 

the occurrence at about 2 PM and then they left. His wife and his son, 

Nurjamal first went to the house of Fazar. PW 3 stated that on the day of 

occurrence he was at Barpeta Hauli and he returned home in the afternoon at 

about 4 pm. PW 3 denied that he had not stated before the police that on the 

day of the incident at about 12 pm Fazar and Monuwara slapped and abused 

Sahera; that Sahera’s feet were touching on ground and her bangles and hair 
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clip were lying on the ground and that he had seen marks of injury on her 

neck, head and breast. PW 3 stated that he saw the injuries on the body of 

Sahera when Magistrate opened her clothes. PW 3 stated that police came to 

the place of occurrence in the morning and in the afternoon at about 4/5 PM 

and on Magistrate’s order, dead body which was hanging through a jute rope, 

was brought down. PW 3 stated that he did not have personal knowledge as 

to how his daughter died.  

 

13.  PW-4, Md. Abdul Khalaque deposed that Sahera, died in the month of 

February 2005. PW 4 stated that he had heard Sahera shout at about 1 pm, 

but he had not woken up. PW-4 stated that thereafter about 1 hour later, he 

heard Sahera’s mother cry. PW 4 stated that he went and enquired from 

Sahera’s mother and he was informed that her daughter’s body was seen 

hanging from the jack fruit tree. PW 4 stated that on coming to learn the 

same, he along with his son Jakir Hussain went to the place of occurrence and 

saw Sahera’s body hanging from the jack frit tree. PW 4 stated that dead body 

was brought down in the presence of the police and the Magistrate. Inquest 

Report being Ext 1 was prepared by the Magistrate where is put his signature. 

PW 4 stated the police also seized the jute rope and he had signed on the 

Seizure list.  

 

14.  In cross-examination, PW 4 denied not having stated before the IO, 

in the manner he had deposed in the Court and further stated that  he could 

not say who had opened the rope from around Sahera’s neck.  

 

15.  PW 5, Suraj Ali deposed at 2 PM, Sahera’s father informed him that 

Sahera was killed by her husband and he went to the place of occurrence and 

saw Sahera’s dead body was hanging from a jack fruit tree. PW 5 stated that 

the dead body was hanging, the entire night and was brought down the next 

day, after the Magistrate, Police and MLA came at the place of occurrence. PW 
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5 stated that Inquest Report was prepared and he signed on the same. PW 5 

stated that he had seen red mark injury on Sahera’s neck. PW 5 stated that 

police also seized one jute rope and he put his signature in the seizure list 

(Ext 2). PW 5 stated that the FIR, Ext 2 was written by him.  

 

16.  In cross- examination, PW 5 stated the place of occurrence, where 

Sahera died, was near her husband’s house.  PW 5 stated that the police and 

Magistrate came to the place of occurrence in the evening at about 6-6 ½ PM. 

 

17. PW 6, Md. Zakir Hussain deposed that accused Fazar Ali was married 

to Sahera Khatun, daughter of Nasiruddin. PW 6 stated that he heard hue and 

cry at about 2 o’clock at night, while he was asleep. PW 6 stated that he went 

out and saw that Sahera Khatun’s body was hanging by the neck from the 

Kathal tree. 

 

18. In cross-examination, PW 6 stated that he had seen Sahera’s mother 

and her maternal uncle at the place of occurrence. PW 6 stated that Sahera’s 

mother was screaming and shouting. PW 6 stated that about 20-25 villagers 

had already gathered. PW 6 stated that he returned after seeing the dead 

body. 

 

19. PW 7, Halima Khatoon stated that at about 2 PM, at night she heard 

the shouting of Hasen Ali and Kanchiram but she did not come out of her 

house as, at the relevant time, she was pregnant. PW 7 was declared hostile 

at the instance of the prosecution. PW 7 denied having stated before the 

police that Manuwara Begum, wife of Fazar Ali called her husband Akhtar Ali 

on the date of the occurrence at about 2 PM; she too had gone to the house 

of Fazar Ali; Fazar Ali’s wife Sahera Khatoon’s dead body was seen hanging; 

that Akhtar and Shah Jahan caught and helped the body to be brought down; 



 

 

Page 9 of 15 

 

later Monuwara, Shah Jahan, Akhtar Ali, Md. Abdul Khaleque laid the body in 

the court yard under the katahl tree.  

20. In cross-examination, PW 7 stated that she did not go to the house 

of Manuwara Begum as her child was about 15-16 days at the time of 

occurrence and she did not give any statement before the police. 

 

14.  PW 8, Mustt. Noor Jahan Bibi stated that one day about nine years 

back, at about 12 o’clock, Fazar Ali kidnapped her daughter and thereafter 

about 2 months later Fazar Ali and her daughter was given into marriage. PW 

8 stated that accused, Akhtar Ali and accused Shahjahan informed her at 

about 2 pm that her daughter’s body Sahara was seen hanging on a Kathal 

Tree. On hearing the same, she along with Nur Jamal, Shah Jamal, Noor 

Khatoon, Karimul Nessa went to the house of Fazar Ali. PW 8 stated that she 

came to know that two days before the occurrence there was a fight between 

her daughter and accused Monuwara Begum. PW 8 stated that accused 

Akhtar Hussain and accused Shah Jahan, fled, after giving her the 

information. 

 

15. In cross-examination, PW 8 stated that she had not seen the incident 

of hanging and she could not say how her daughter died. PW 8 denied that 

she had not stated before the IO that there was a quarrel between her 

daughter and Fazar Ali, two days before the incident; that Shah Jahan and 

Akhar Hussain fled after informing her about the incident. PW 8 stated that 

her two sons, two daughter in law and herself, all together proceeded to the 

place of occurrence. PW 8 stated that all the other four, that is, her two sons 

and two daughter-in-law, namely, Suruj Jamal, Shah Jamal, Noor Khatoon, 

Karimul Nessa were still alive and at home. PW 8 stated that the Kathal tree 

on which her daughter’s body was hanging was situated over the land of 

Maleque which was situated near the house of Fazar. PW 8 stated that that 

the accused persons had been named on suspicion. PW 8 stated that she did 
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not see the alleged quarrel which had taken place between her daughter and 

her husband/Fazar, two days before the occurrence and that she had only 

heard about the same. PW 8 stated that when she received the information 

about the incident her husband Nasiruddin Ali was not present at home and 

that he returned home at about 3 o’clock in the afternoon, on the next date. 

 

16. PW 9, Dr. Achinta Kr. Baruah stated that on 25.2.2005 he conducted 

the post mortem on the body of Sahera Begum, aged about 18 years and 

found: 

“External appearance: 
A young female body of average built in fresh condition. 
Rigor mortis present. 
Bleeding from the vagina trickling from both thy upto ankle 
Ligature mark 2 cm size around the neck and knot lying below the left year 
and permentisation of tissue under neck. 
Other organs were healthy. 
More detailed description of injury : 
It was a case of ante mortem hanging.”  
PW 9 opined that the cause of death was due to asphyxia due to hanging. PW 

9 proved the Post Mortem Report as Ext 3. 

 

17. In cross-examination by the defence, PW 9 stated that death occurred 

due to asphyxia by hanging. PW 9 stated that rigor mortis starts after 6 hours 

and lasts for about 24 hours, depending on the climatic condition.   PW 9 

stated that in his report he had endorsed the words “Suicidal or Homicidal 

with question mark”. PW 5 stated that no other doctor assisted him to conduct 

the post mortem, however, sweeper was present when he conducted the post 

mortem.  

 

18.  PW 10, SI Pradip Hazarika stated that on 8.11.2005, the instant case 

was endorsed to him by the then O/C Rangapara PS. On perusal of the dairy he 

saw that case had been investigated by SI Suren Mahanta (since deceased), the 

then IC Chariduar OP. PW 10 stated that in GDE No. 582 dated 24.2.2005 being 
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Ext 4 (1) written in the handwriting of Suren Mahanta, it was recorded, inter 

alia, that Md Hasen Ali had informed that he suspected that his niece Sahera 

Khatun’s death was not a case of suicide and the occurrence was because of her 

husband and his family members. PW 10 stated that he knew the handwriting of 

Suren Mahanta. PW 10 stated that on perusal of the case dairy, he also found 

that Suren Mahanta visited the place of occurrence, drew sketch map being Ext 

5 under which he had put his signature [being Ext 5 (1)]; had the inquest done 

on the dead body of Sahera Khatun by Executive Magistrate Gauri Shankar 

Sharma; recorded the statement of witnesses including that of Halema Khatton. 

PW 10 stated that from the record it was seen that a photograph of the dead 

body (Ext 6) which was in a hanging position was taken and the dead body of 

Sahera Khatun sent for post mortem vide Dead Body Challan. PW 10 stated that 

records reveal that on 24.2.2005 Noor Zamal @ Nur Jamal lodged an FIR (Ext 2) 

in the Chariduar OP and the same was entered in the General Dairy Book and 

forwarded to Rangapara PS for registration by Suren Mahanta. PW 10 stated 

that the said FIR was registered as Rangapara PS No. 48 of 2005 and the same 

was endorsed in the name of Suren Mahanta for investigation by the then OC 

Rangapara PS, namely Bishnu Dulla Kakaria. PW 10 stated that after the case 

was endorsed to him, he arrested accused Ajit Ali and forwarded him to the 

Court and on being satisfied with the materials on record, he filed chargesheet 

(Ext 7) against all the accused persons u/s 302/201/34 IPC. 

 

19. In cross-examination, PW 10 stated that he was not there at Charidaur 

OP when the GDE No. 582 was made in the GDE.  PW 10 stated that he knew 

the handwriting which he had seen in the case dairy. PW 10 stated that he could 

not say in whose handwriting GDE No. 582 was made. PW 10 stated that he did 

not remember the exact date on which in date he joined Chariduar PS. PW 10 

stated that apart from arresting accused Ajit, he had not done anything in the 

case in respect of the investigation of the instant case. PW 10 stated that Suren 

Mahanta who investigated the case has since expired. PW 10 stated that in the 
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case dairy the GDE No. 582 was duly reflected. PW 10 stated that investigation 

started with GDE. PW 10 stated that he could not say why the written FIR was 

again taken by Suren Mahanta on 24.2.2005 inspite of the fact that investigation 

had already started with the GDE. PW 10 stated that the time 10.45 PM was 

reflected in Ext 2, FIR. PW 10 stated that GDE entry time was 8.15 AM on 

24.2.2005. PW 10 stated that the dead body was taken first to the Chariduar OP 

and then sent to the hospital. PW 10 stated that in the GDE No. 582 the 

informant had described himself as the uncle of the deceased Sahera Khatoon. 

PW 10 stated that he could not say who clicked the photograph and where the 

negative of the said photograph exhibited by him, was. PW 10 stated that 

though in the dairy it had been recorded that one old jute rope was seized but it 

was a fact that it was not so physically seized and he did not find any such 

seized item. 

 

20.  The six persons who are before the Court as accused are Md Fazar Ali 

(husband of the deceased), Monuwara @ Manowara Begum (also another/first 

wife of accused Fazar Ali), Md. Sahjahan Ali, Md. Mozibur Rahman, Md. Aji Ali 

(ALL brothers of Fazar Ali) and Md. Aktar Ali (Cousin brother of Fazar Ali). The 

charge faced by the accused persons is one of causing intentional death of 

Sahera Begum, collectively, by the accused persons and after causing such 

death hanging the dead body on a tree, so as to give it an appearance of 

suicide.  

 

21. Admittedly, the two accused persons, Aktar Ali and Md Shahjahan Ali 

went and informed PW 8 (mother of the deceased) and PW 2 (brother of the 

deceased)  about the fact of Sahera’s dead body having been found hanging 

from the jack-fruit tree. PW 2, Nur Jamal in his testimony stated that the said 

two accused persons also informed him, that Fazar Ali and Monuwara dragged 

out the body of Sahera from the house and they hung the same on the jack 

fruit tree, situated over the land of Abdul Khaleque. The defence has 
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successfully confronted PW 8 and PW 2 on the said point. Moreover, it is 

unlikely that the said two accused persons would go to the house of the 

parents of the deceased and while informing them about the death of Sahera, 

also implicate their brother and sister-in-law, only to be later themselves, 

roped in as accused persons. Again, PW 1 and PW 2 stated that from the 

villagers they had come to know that Sahera was not given food since two 

days before the date of occurrence, whereas PW 3 the father of the deceased 

stated that her daughter was subjected to torture by her husband/accused 

Fazar Ali and his other wife Manuwara. There is nothing on record which 

suggests so. No independent witness has been produced by the prosecution 

to support its case of cruelty or torture inflicted upon Sahera by her husband 

Fazar, with whom she eloped and entered into wedlock. No earlier history of 

such cruelty is admittedly available, as stated by PW 3.  Hence, the same 

appears to be nothing but an after-thought and a clear attempt on the part of 

the prosecution witnesses in trying to exaggerate. 

 

22. With regard to the testimony that Sahera was not given food for two 

days before the occurrence, the latter can be discarded as hearsay evidence 

as none of the so called villagers who informed PW 1 and PW 2 about the 

same have been produced as witnesses. Again, there is nothing in the 

evidence of PW 9, the medical officer, which suggests starvation signs in the 

dead body of Sahera. Moreover, the defence has successfully been able to 

contradict the prosecution witnesses on the said aspect.   

 

23. Apart from the aforesaid circumstance, there is nothing else brought 

on record by the PWs. From the evidence of the doctor, PW 9 it is seen that 

there was a ligature mark of about 2 cm size around the neck of Sahera 

Khatoon’s dead body and the knot lying below the left ear. PW 9 opined that it 

was a case of ante mortem hanging. The determinative question being 

whether the dead body was hung after causing death or hanging was the 
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cause of death in a suspended body. Ligature mark indicates death from 

hanging. However the latter alone is not diagnostic of death from hanging. In 

the instant case, coupled with the latter, it is seen that no signs of struggle, 

scratches, nail marks, fatal injuries were detected on the dead body. More 

over changes in the tissue below the neck was also detected by the medical 

officer. PW 3, father of the deceased stated that there was injury marks on 

the body of the deceased, however no such injury marks were detected by 

the medical officer. The evidence on record, therefore, is conclusive of the 

fact that the death of Sahera Begum was not homicidal in nature.   

 

24. In view of the discussion herein before, this Court is of the considered 

view that the prosecution has failed to bring home the charge against the 

accused persons.   

 

25. In the result, this Court holds that accused persons, Md. Fazar Ali, 

Md. Sahjahan Ali, Md. Mozibur Rahman, Md. Aji Ali, Md. Aktar Ali & Mustt. 

Monowara Begum are not guilty of the offence charged and, as such, they are 

acquitted of the charge u/s 302/201/34 IPC and set at liberty forthwith. 

26. Considering the facts of the instant case, this matter is not referred 

to District Legal Services Authority for granting compensation u/s 357A Cr.P.C.  

 

27. Send a copy of the order to Learned District Magistrate, Sonitpur u/s 

365 Cr.PC.   

 The judgment is signed, sealed and pronounced in open court, in the 

presence of both sides, on this the 21st day of April, 2015.           

      
     Additional Sessions Judge No. 2, 

                Sonitpur, Tezpur. 
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A-N-N-E-X-U-R-E 

1. Witnesses for Prosecution  

 P.W. 1: Md Hassan Ali  

 P.W. 2: Md Noor Zamal @ Nur Jamal 

 P.W. 3: Md Nasiruddin  

 P.W. 4: Md Abdul Khaleque 

 P.W. 5: Md Suraj Ali 

 P.W. 6: Md Zakir Hussain 

 P.W. 7: Md Halima Khatoon 

 P.W. 8: Musstt Noor Jahan Bibi 

 P.W.9: Dr. Achinta Kr Baruah 

 P.W.10: SI Pradip Hazarika 

2. Witnesses for Defence  : NIL 

3. Court Witnesses :  NIL  

4. Prosecution Exhibits:  

 Ext. 1: Inquest Report   

 Ext 2: FIR 

 Ext 3: Post Mortem Report 

 Ext 4: General Diary Entry  

 Ext 5: Sketch Map 

 Ext 6: Photograph of the dead body 

 Ext 7: Chargesheet  

5. Defence Exhibits : NIL 

6. Material Exhibits: NIL 

Addl. Sessions Judge No.2 

 Sonitpur, Tezpur 

  


